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MR. DEPUY CHAIRMAN: Automatically
that \ ill go to the Committee.

H. Correcting the reply given in the Kajya
sabbj, on the 9th March, 1981, to Urn
tarred Question 1618, regarding ute of

Industrial Licences by foreij n drug
companies.

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS (SHRI P.
SHIV SHANKAR): Sir, I lay on the Tabl ¢ a
statement correcting the reply giv ;, in the
Rajya Sabha on the 9th March, 1981, to
Unstarred Question 1618, n garding use of
industrial licences by foreign drug companies.

Statement

I invite attention of the House to reply
given to Unstarred Question No. 1618 in this
House on 9-3-1981. In reply to part; (b) and
(c) of the Question a sta ement showing the
name of the company, licence number,
conditions «tc. was annexed. In this statement
afainst SI. No. 2, an item viz. Eskazine
Injection, which is included in the Industrial
Licence granted to M|E Smith Kline and
French but was nadvertently omitted in the
reply O the question may please be added.
This error was detected while con .piling data
required fo, fulfilment of the partial assurance
given to parts (b) and (c) of the question.
Th, e.-ror is regretted.

I, therefore, CJ ave the indulgence of the
House to he extent mentioned above.

SHRI PILOO MODY (Gujarat): Mr.
Deputy Chairman, on the last occasion we had
this situation when a statement was la d on the
Table of the House and w,. t l«n said that
corrections will have 0 be read out. And it
was agreed that wherever correction has to be
m ide, it has to be read out.

SHRI P. SHIV SHANKAR: Thig was an
Unstarred Question. I am prepared t, read the
whole thing.
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MR. DEPUTY CHAIRMAN: Unless the
direction i; changed, it need not be done.
What you said was a suggestion which was
not accepted. The Chairman had not directed
otherwise,

SHRI PILOO MODY. It wag agreed to.
When a correction is made every, body ha, to
know about it.

MR, DEPUTY CHAIRMAN: In the case
of Unstarred Questions it need not be done.

SHRI PILOO MODY: There was no such
refinement introduced on the last occasion.

MR. DEPUTY CHAIRMAN: This wag an
Unstarred Question. So, he need not do it.

SHRI PILOO MODY:; I do not think your
impression is correct. That i» why [ am
raising this.  All corrections have to be read
out.

SHRI MANUBHAI PATEL; Further, this
correction comes after one year. I can
understand if the correction comes in the next
session.

MR. DEPUTY CHAIRMAN: This matter
need not be raised i, the House
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SHRI MANUBHAI PATEL: Where will
we raise it?

MR. DEPUTY CHAIRMAN: Let me tell
you. Mr. Patel, you are raising unnecessary
points. Hon. Members know that a Committee
has been formed. Matters which can be look-
ed into by the Committee are not raised in the
House. The Committee on papers Laid is
already formed. It will look into these matters.

SHRI MANUBHAI PATEL: This is a
different thing. This is in respect of an
Unstarred Question and you just now said
that Unstarred Questions do not go to the
Committee.
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MR. DEPUTY CHAIRMAN: I have never
said it. You refresh your memory. The
Committee on the Papers Laid on the Table
will naturally go into it. The Commit lee ha--a
righi. to examine it.

MR. DEPUTY CHAIRMAN: The
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MR. DEPUTY CHAIRMAN: The
Committee will look into it.
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Committee can call for the rn*nr-' and it

will look into it. The Commit, tee has been
formed for this purpose.

o\ frd 4% W2 W7 WTT WE
wiET ¥ | WO AT CNTT WIF
wiEt a8 § f& wiv d@a & feva
wEITT ®1 gL At dwifaw W
FEHT FIAL TTT § BT T990 ¥,
gax aifad gai § o orarw g
faar & 913 912 Fv T gy mArE
Ry E . . (swaaw)

o\ Ivaqmfa - Gar v =wfgw
(aemn)

I. RAJYA SABHA j

Minister 180

o) forg w2 Ay ;a1 wWT WIT EW
g¢ faare o fe 59 9% & F@Wm
F1 faafaar ot a7aT gaar 7E,
7 A o @mdr F¢ Fifw
1 T 7 & A7 g@daE aw wE
wifeqy am kAT w £
7z foaq & ¥ ¥ § | WA
A wAT (wremm)

TR g wdY TIE A wE wITAA

.. . (vagaww)

o gunaely : #3 #§ FIEd
Ta% faq w=%E a4 § ¢

Wl fra g we: qifmie €12 #
7, fewigwm &% worEw !
wiwsr AT fwmEw €@, L
(suqmw) feadr @ Bl 2,
wGsr WA g1 FE §, aewrd
URHAR T FE £, 9 AT E
Ty #A N & qaw fr
ol gt | v feR & o ma
™ & 5 oA



